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CENTRAL ADMINISTRATIVE TRIBUNAL ;

CUTTACK BENCH

ORIGINAL APPLICATION No, 240 OF 1987,

Date of decision 56 @ - January 27,1988,
Banamali Mallik, son of late Dambarudhar Mallik,

at present working as L.S.G.(P,A,.,),at Cuttack G.,P.O.,
Town and District- Cuttack % Appli ant.

Versus

1, Union of India,
represented by the Secretary,
Department of Posts, Dak Bhavan,
New Delhi,

2. Postmaster General, Orissa Circle,
At, P.,0., Bhubaneswar, Dist- Puri,

3. Senior Superintendentof Post Offices,
Cuttack city Division, At, P,0, & Dist-Cuttack,

Y Respondents,
M/s Devananda Misra,
Deepak Misra,
R.N.,Naik and
S.3.,Hota,Advocates - For Applicant,
Mr. Tahali Dalai, Aadl,
Standing Counsel(Central) I For Respondents,

CORAM:
"HE HON'BLE MR, B.R, PATEL, VICE CHAIRNMAN
AND
THE HON'BLE MR, K,P,ACHARYA,VMEMBER ( JUDICIAL)

s - wWwhether the reporters ~f lowml papers have

been permitted to see the judoment ? Yes .
2, To be referred to the Reporters or not 7 A7V
3. Whetherrhéir Lordships wish to see the fair

copy of the judgment ? Yes .



JUDGMENT

K.P.ACHARYA,MEMEER (J), In this application under section 1¢ of the
Administrative Tribunals Act, 1985, the applicant
challenges the orders contained in Annexure-3 dated
18.6.87 and Annexure-4 dated 2,7.1987 and the prayer

of the applicant is to a1 ash the same,

24 Shortly stated , the case of the applicant

is that he was posted as L.S5.G. (P.A.,) at Cuttack G.P.O.
vide Annexure- 1, Previous to the transfer of the
applicant to the said post, he was Post Master attached
to Mangalabag Post Office within the town of Cuttack,
After the applicant carried out the order of transfer
and joined as L.S.G.(P.A,) Cuttack G,P.0., the applicant
was asked to vacate the quarters which he was occupying
as Post Master, Mangalabag Post Office, This order is
contained in Annexure-3., The petitioner not having
vacated the said quarters, vide Annexure-4, a license

fee at the rate of 40 % of pay of the petitioner was
levied on the petitioner, Being aggrieved by this order,
the applicant has come up before this Bench with the

aforesaid prayers,

3. In their counter, the Respondents maintained
that the quarters in gquestion is exclusively meant for the
Post Master of Mangalabag Post Office and it is a rent

free guarters, By virtue of the transfer of the

gpplicant to the post of L,S.G. (P.A.) Cuttack G.P.O.

the applicant has no other option but to vacate the
v



quarters in favour of hissuccessor . The applicant not

having vacated the guarters in compliance with the

directions contained in Annexure-3, under the rules |
the competent authority levied the penal rent, It was 
therefore maintained by the respondents that there being

no merit in the case , it is liable to hedismissed . .
4, We have heard Mr, Deepak Misra, learned
counsel for the applicant and Mr, Tahali Dalsi, learned Addl.!
standing Counsel for the Cantral Government at some length,
It was submitted by Mr, Misra, learned counsel for the
annlicant that in view of the contants of Annexure-o6, the
concarned authorities are bound to keep at least 10 %

of the total numters of quarters reserved for officers
belonging to scheduled caste/ scheduled tribe., It was
further submitted by Mr., Misra that the applicant
being a mem er of the schedul=d caste and being the senior {
most officer amongst the scheduled caste employees posted at
Cuttack , the applicant is entitled as a matter of right

under the instructions contained in Annexure-o to gst a
quarters and therefore theconcerned authorities skould
3llot thepresent quarters in favour of the present

apnlicant or provide another quarters amongst from the

10 % quota to the applicant. On this point in para 3

of the counter, itis stated that the applicant isnot the
senior most scheduled caste official of Cuttack City

Division and it was further averred that there are senior

[ .
officers stationedatCuttack <han the applicant. We donot
A= ¢
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propose to make a roving inquiry into these disputed facts.

We would direct that the Post Master General would devote his

attention to the guidelines set forth in Annexure-6 and dispose
ki doa
of the representation said to be pendingxﬁiled by the applicant
for allotment of a quarters at Cuttack/pre%erably within three
months from the date of receipt of a copy of this judgment.

Till the disposal of this representaftion, the applicant may

continue to remain in the quarters subject to the condition tha

he would pay rent at therate of 20 % of his pay per month
with effect from tle dage from which he is in occupation of t
quarters after relingquishing the office of the Post Master,
Mangalabag Post Office., In case any amount has been recovere
-/6/§ from the anplicant at the rate of 40% ofhis . basic pay, the sai:
'2557/ amoint be adjusted to5tﬁé credit of the‘applfcant at therate
of 20% of the basic pay as directed above, We hope the Post
Master General will ta+ e into consideration the present status
>f the quarters as to whether £t has gone to the general pool
as per Circular Letter No., PLDG/17-10/Ch,II dated 17,8,1986 and

accordingly dispose of the representation of the applicant,

5. Thus, the application stands accordingly

disposed of leaving the parties to bear their own costs,
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Member { Judicial)
B.R, PATEL,VICE CHAIRMAN, 9- a,aw .
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Vice Chairman.
Central Administrative Tribunal '

Cuttack Bench.
January 27,1988/Roy, SPA,
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